
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

principal bench, new DELHI.
OA.70/92 With MA.1819/94 and OA.71/92 with MA.1821/94

New Delhi, dated this the 12th of August, 1994.

Shri N.V. Krishnan, Hon. Vice Chairman/A>
Shri C.J. Roy, Hon. Member/j)
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ORDER (Oral)

(By Shri H.VwKriBhnan* Hon*ola Vic«--ChainiaR(A)

Both those OAs are listed for direction today,

yhen they ware token up» the learr^J counsel for both

parties agreed that these OAs eay be disposed of

finally as a aieilar eatter (OA 2441/91) Netraa A Ore.

Vs. General Ranager, Western Rsilway A Ora., was dis

posed of on 26.5.94. In view of this aubnisaion, both

the OAs are being disposed of^ following the jtflgeeent

in the caw of Netran A Ort^^aupiayv ^ ^

2. fi^a-prayer iif the applicants is to direct the

resppnd4A^ to consider then for reimlatriaationgtf

their aervicear aa per Railway Board's letter dated

11 .S.BB, Jp) preference to Junior nnd^teide^ ^and^

also that the respond ante l»e directed to engage then

in preference to the juniors and outsiders*

l: ry -^i^er has how ^«ieidefi^;^-|W^^

qBisi* '̂̂ ftla^efdre» Yellowing the in that "

case9 ws dispose of these OAs ^ith a direction to^^a ^
respondents to include the nanes of such of those appli

cants who satisfy the criteria now* having acquired tea-

porary status and to include the nanes of the applicants

in the Live Casual Labour Ragister in accordance with

Railway Board's circular dated 28.8*87 (Annexurs A-13)

and finally to engags those applicant as casual labours

as and when need arises in accordance with their seniority

in that Register. nake it clear that the applicants

nay give a repreaantstion to the authority concemod
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/ within a period of one wonth froe the di

receipt of this order to the effect that they dc

aatiafy all the conditions in regard to theis

eligibility in accordance with Railway ©oaro's

circular dated 2e.8.e7. Let a copy of this order be
placed on both the files.

4. HAS for wecotion of stay haws becoee infruc-

tuous and therefore disnissed.

(C.3.' Royj
Renber (D,
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(N.V.Krishnan)
Vice-Chairean(A)


